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THE PREVENTION OF CRUELIY TG
ANIMALS BILL, 1953

SuriMATT RUKMINI ARUNDALE
(Nominated): Sir, I beg to move fut
leave to introduce a Bill to p-ovide for
the prevention of cruelty to animais.

Mgr. CHAIRMAN: The question is:

“That leave be granted to intra-
duce a Bill to provide for the pre-
vention of cruelty to animsals.”

The motion was adopted.

SHriMart RUKMINT ARUNDALE:
Sir, I introduce the Bill.

———

ALLOTMENT OF TIME FOR CONSI-
DERATION OF THE APPROPRIA-
TION (No. 3) BILL, 1933

Mgr. CHAIRMAN: In pursuance of
sub-rule (2) of rule 162 of the Rules
of Procedure and Conduct of Busine-s
in the Council of Slates, I have allot-
fed Friday the 10th, Wednesday the
15th, and Thursday the 16th Apri) 1953,
for the completion by the “ounc;l of all
the slages involved in the coasideration
and return of the Appropriation (No 3}
Bill, 1953, including the consideration
and passing of amendments, if any,
thereto.

THE APPROPRIATION (NO. 3) BITL,
1953

Tue DEPUTY MINISTER ror FIN-
ANCE (Sar1 M. C. SHaH): Sir, | beg o
move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consolidat-
ed Fund of India for the service of
the financial year, 1953-54, as passed
by the House of the People, be taken
into consideration”

Sir. this Bill provides for the drawal
out of the Consolidated Fund of India
moneys that become available to meet
expenditure charged on that Fund and
those voted by the House of the Peo-
ple. The figures in the Bill fullow the
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provisions shown in the Budget docu-
ments and are inclusive 2f the sums
made available through the Appropria-
tion (Vote on Account) Act of 1933 for
a month’s supply.

The Members are already in t sses-
sion of the Budget documents ~nd there
has been a general discussion on *he
Budget in this House. I do not there-
fore, wish to take time of the House
further at this stage but 1 shall try
to deal in my reply later with such
points as may arise during the debate.

Mr. CHAIRMAN: Motion move. :

“That the Bill to authorise pay-
ment and appropriation »f «irtain
sums from and out of the Ccnsolidat-
ed Fund of India for the service of

| the financial year, 1953-04, as vassed
\ by the House of the People, he {aken
' into consideration.”

SHR1 P, SUNDARAYYA (Madras):
Sir, I oppose the passing of this appro-
priation Bill because the various items
of appropriation for the diferent I*in-
istries are such that they don’t envisage
a Welfare State but a Police Swate.
For instance, out of the Rs. 800 crores
of revenue that is being spent both by
the Central Government and the State
Governments, only a very small poriica
is being spent on Social Welfars. The
rest is being spent on Defeice, Police.
Administration ete. I have taken into
account even the State expenditure be-
cause the nation building activities that
are being budgeted are the responsibi-
lity of the State Governmeats. There-
fore, when we analyse both the Centrsl
and the State revenues, the approxi-
mate picture is this—Defence, Adminis-
trative Services and Debt Services.
These Debt Services don't include the
money spent or interest paid on the
money spent on irrigation or other pre-
ductive purposes, as they are mainly
unproductive—a total amount of Rs
500 crores is being spent out of Rs 800
crores ie., 62'5 per cent. is being spent
on Defence, Administration and ths
\ Debt Services. Education +nl Health,

both at the Centre and also at the State



